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BeforeShri J.Sudhakar Reddy, Accountant Member and
Shri S.S.Godar a, Judicial Member
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A /ORDER

PER S.S.Godara, Judicial Member:-

This assessee’s appeal for assessment year 20G@8i68s against the
Commissioner of Income Tax (Appeals)-1 Kolkata'desrdated 30.08.2018 passed in
case N0.10641/CIT(A)-1/2014-15/16-17/Kol, involvipgoceedings 147 r.w.s 143(3)
of the Income Tax Act, 1961; in short ‘the Act'.

Heard both the parties. Case file(s) perused.

2. It transpires at the outset that CIT(A) has edskis orderex partewhilst
affirming the Assessing Officer's action taking oecse to sec. 147 r.ws. 144

proceedings thereby treating a sumi8{47,15,685/- received in cash / transfer as
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unexplained cash credits u/s 68 of the Act. TheelRae’'s case during the course of
hearing is that both the lower authorities havéithgmade the impugned addition
after initiating sec. 147 proceedings. Learned depental representative fails to
dispute that the CIT(A)'sex parte order to this effect has nowhere taken into
consideration the assessee’s grievance on merttme with sec. 250(6) of the Act
requiring framing of points of determination follea@ by a detailed discussion. We
therefore deem it appropriate in larger interesjustice that the CIT(A)’s holds re-
examine the assessee’s grievance on merits as aperwithin three effective

opportunities of hearing. We order accordingly.

3. This assessee’s appeal is allowed for statigiiogoses in above terms.

Order pronounced in open court on_12/02/2020
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